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S.Nasheer

And

1e The Sub=Divisional Officer,
Phones, Anantapur=515 004,

2, Tha Telecom District Manager,

Anantapur-515 050,

J. The BDirector~Gensral, Telecom

(reptg. Union of India),
New Oelhi - 110 001,
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THE HON'BLE SHRI R.RANGARAJAN

(Order per Hon'bls Shri R

ve Rpp;icant

+» Respondents
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Shri C.Suryanarayana

Shri N.R.Devaraj, Se.CGSC

l
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Shri C.Suryanarayana, learned counsel for the
applicant and Shri N.R.Devaraj, learned standing counssl for

the respondents, No reply is filed,

2. The applicant is the aecund 80N of one Sri Syed Rasool

who retired in 1984 aé Line Ingpector in felecém in Anaﬂtapu;
Teiecom District. His son i.e. the hrdtheg of tha applicantéyas P
service in the Department as Casual Labourer died of a lorry
accident on 26-5«91, Sri Rasool made a repressntation to ths
Oepartment to provide a livelihood to his younger son, the appli-
cant herabyas he was depanding on him.For financdal aésistanéé;!
Tﬁe Respondent Nop.2 herain by his letter addressed to Respondant
No.1 (Annexure=2 to ﬂA)direcuﬂﬂé,hih to provide employment to

the applicant on contingency basis if he Pulfills the age and
other requirements. Respondent No.1 informed Respondent No.2

' :that the applicant will be engaged on contingency ﬁasis for the
DTO work as per his earlier instruction vide letter No.E.21/90-91/
203 (Anna*ure A=3 to BA). It is statad that the appligant uas-
employed as a contingency workar from 6-5-92, Ths applicant

has ke &® put in 240 days of service and he was not-giueﬁ 1/30th
of wages with allowances as apﬁlicable to a regular Group-D
Lébcufer in the Department., It is also complained thét he was

not brought on temporary status though he has fulfilied the

necesgary service eligibility,

3. This 0O,A. is filed to pay him at the rate of 1/30th

wages of the Group-D esmployee as per the directiions of DOPT as
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no distinction can ba made betwsen a muster roll mazdoor and a
contingency mazdoor and also to granﬁ him temporary status with

effect from 6-5=92,

4, The lsarned counsel for the appiicant submits that the

applicant was apbointed on humanitarian ground.- . &ven if he is

appointed on humanitarian grounds, the same has to be done in

accordance with law. No casual-laboJrer can ba appdintadvaftar

22-6-88-uithout being sponisored by the employment exchange. How-

e@ver, the isarned counsel for the applicant relies on the judge--
and others

ment of the Apex Court in Ram Gopal/Us. Union of India & othsrs

vide WP{C) No,1280/89 & batch caées to state that "no distinction -

can be mada.batuaen thosa recruited after a cut off dats as a

class of employees and those that were recruited before the cut

off date and thatutha benefits of the judgsment inm AIR 1987 SC 2342

are applicable to all workmen in equal measure if they were

employed continuousiy for one year or more".

2. Learned counsel for the applicants further submits that
the appiicant is entitied for 1/30 of scale of pay applicable to
@ regular mazdoor and also for the Raaser allowances in accordance

with rules with arrears.

Be The applicant has not submitted any representation in
this connection far granting him the prayer as abova. He has

!
appropched this Tribunal without exhausting the normal channsl
of grievance redressal maghinay7uNurmally section 20 of A.T.Act
prohibdits admission of such case if the normal channel is
appreachad—trst., In that viaw I feel that it is a fit case for

the appiicant to represent to Respondent No.J in regard to his
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‘grisvance and thereafter to approach the Tribunal, if he has not
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obtained any satisfactory reply to his representation.,

7e In the result, the 0.A. is disposed of directing the

applicant to fils a suitable representation to Respondent No.3d
!

if so advised. If suwh a representation is received, the Res-

1
‘*ﬁ—g—k‘Rglg_knnﬂdantﬁmQ;aﬁﬁhoUld dispose of the same in accordance .with the
rules within 3 months from the date of receipt of such a repre=—— -
[
Sentation, : i
Be The Original Appiication is ordered accordingly. No
co StSo | ' M
o . '
(R .RANGARAJAN)
flember (A)
Dated:_Sth_Juna, 1997, 4
a 1] C L‘_—
Dictated in Open Court, /%wﬂ@fr
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Copy to:

1¢ The Sub Divisionsl dffica:, Phones, Amanthapury -
2. The Telecom Oistrict Manager, Anenthapury

3{ The biractor Caaeral. Telecom, Néwﬁﬂelhié

4. One copy to Mr.C.Suryanarayana, Advocata,CAT,Hydsrabads

5. One copy to MreNsR.Deuray, SréCGSC,CAT,Hyderabad,
6+ One copy to D.R(R), CAT,Hyderabad,

7¢ One duplicate copy.
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